
BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 88 OF 2025 

IN THE MATTER OF: 

DEVIDAS KHATRI                                                          ………APPLICANT 
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MoEF&CC & ORS.                                                  ………RESPONDENT(S) 

 

​ INDEX 

S.No. PARTICULARS PAGE NO. 

1. INSPECTION REPORT ON BEHALF OF 

UTTAR PRADESH POLLUTION CONTROL 

BOARD IN COMPLIANCE OF THE ORDER DT. 

03.03.2025 PASSED BY THE HON’BLE 

NATIONAL GREEN TRIBUNAL, NEW DELHI      

 

 ANNEXURES  

2. COPY OF THE INSPECTION REPORT DT. 

16.06.2025 ANNEXED HEREWITH AS 

ANNEXURE A-1 

 

224



3. COPY OF THE NOC DT. 01.03.2024 ANNEXED 

HEREWITH AS ANNEXURE A-2 

 

4. COPY OF THE CCA DT. 02.07.2024 ANNEXED 

HEREWITH AS ANNEXURE A-3 

 

5. COPY OF THE CCA DT. 22.03.2024 ANNEXED 

HEREWITH AS ANNEXURE A-4 

 

6. COPY OF THE CCA DT. 11.12.2023 ANNEXED 

HEREWITH AS ANNEXURE A-5 

 

7. COPY OF THE CCA DT. 30.05.2024 ANNEXED 

HEREWITH AS ANNEXURE A-6 

 

8. COPY OF THE CCA DT. 25.09.2024 ANNEXED 

HEREWITH AS ANNEXURE A-7 

 

9. COPY OF THE AUTHORIZATION ANNEXED 

HEREWITH AS ANNEXURE A-8 

 

10. COPY OF THE LETTER DT. 17.06.2025 

ANNEXED HEREWITH AS ANNEXURE A-9 

 

11. COPY OF THE SHOW CAUSE NOTICE DT. 

23.06.2025 ANNEXED HEREWITH AS 

ANNEXURE A-10 

 

12. COPY OF THE AUTHORIZATION ANNEXED 

HEREWITH AS ANNEXURE A-11 

 

225
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
 Validity Period :01/03/2024  To  28/02/2029

         

 To ,
                 Shri  AMIRUDDIN  MALIK
                  M/s  MS MORE BRIGHT E WASTE RECYCLER PVT LTD
                  C-78, MG ROAD(IIDC), HAPUR,HAPUR,
                  HAPUR
         

 
                 Please refer to your Application Form No.-   24721354  dated -  05/02/2024. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :
         

Ref No. - 202299/UPPCB/Circle1(UPPCBHO)/CTE/HAPUR/2024 Dated:- 01/03/2024

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

1. Consent to Establish is being issued for following specific details :

A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity

E-waste recycling Metric Tonnes/Month 280

C- Product with capacity :

Product Detail
Name of Product Product Quantity

Collection, Segregation and Recycling ..
of E-Waste (MT/Month) 270

D- By-Product if any with capacity :

By Product Detail
Name of By Product Unit Name Licence Product

Capacity
Install Product

Capacity
collection segregation

and recycling of
ewaste

Metric Tonnes/Year 4320 4320

2. Water Requirement (in KLD) and its Source :

Source of Water Details
Source Type Name of Source Quantity (KL/D)

Ground Water (within
premises)

1.0

3. Quantity of effluent (ln KLD) :

PRADEEP 
SHARMA

Digitally signed by 
PRADEEP SHARMA 
Date: 2024.03.01 
19:02:25 +05'30'
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Effluent Details
Source Consumption Quantity (KL/D)

Domestic 1.0
Industrial 0.0

4. Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details
Fuel Consumption(tpd/kld) Use

Others 10 10
Others 60 60

5 					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.
					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

2. You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

3. Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 28/02/2029 to the Board.

4. Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, I974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

5. It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

6. Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:

PRADEEP 
SHARMA

Digitally signed by 
PRADEEP SHARMA 
Date: 2024.03.01 19:02:43 
+05'30'
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1. This Consent is valid for the Establishment of unit only. The industry can only manufacture
products, at the rate of production as mentioned in consent order. In case of any change in capacity,
the project will have to intimate the Board. For any enhancement of the above, fresh Consent to
Establish has to be obtained from U.P. State Pollution Control Board.
2. The Industry shall comply with various Waste Management Rules as notified by MoEF&CC i.e.
Plastic Waste Management Rules, 2016,The Hazardous and Other Wastes (Management and
Transboundary) Rules, 2016, E-waste (Management) Rules, 2016,The Batteries (Management and
Handling) Rules,2001 as amended.
3. Minimum 40% of the land on which industry is to be established will be covered by the plantation
of tall trees of suitable species as per the guidelines set up by the Board vide its Office Order no.H-
16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.
4. Under the Noise Pollution (Regulation and Control) Rule 2000, the industry shall take adequate
measures for control of noise from its own sources within the premises so as to maintain ambient air
quality standards in respect of noise to less than 75 dB(A) during day time and 70 dB(A)
5. The Industry shall ensure the time bound compliance of Guidelines on Implementation of E-Waste
(Management) Rules, 2016 formulated by CPCB and is available in the CPCB web site and will
submit the monthly progress report to the SPCB and CPCB. The industry shall abide by directions
given by Hon'ble Supreme Court, High Court, National Green Tribunals, Central Pollution Control
Board and Uttar Pradesh Pollution Control Board for protection and safeguard of environment from
time to time.
6. The Industry shall ensure the time bound compliance of stringent norms as published by the
UPPCB vide office memorandum no.H48273/C-1/NGT-83/2020, dt. 27-02-2020 (available at URL
uppcb.com/pdf/uppcb_28022020.pdf) in compliance of The Hon’ble NGT order dt. 14.11.2019 in
O.A. No. 1038/2018.
7. The industry shall provide adequate arrangement for fighting the accidental leakages/discharge of
any air pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard
including environmental pollution.
8. The industry shall adhere to general standards terms and conditions of Water/Air Acts and
compliance of Environment standards as per Environment (protection) Act 1986.
9. In case of violation of above-mentioned conditions or any public complaint the consent shall be
withdrawn in accordance with law. The low sulfur diesel will be used as fuel in the D.G set.
10. The Industry shall submit first compliance report with respect to conditions imposed within 30
days of issue of this permission.
11. The Industry shall install 01 No. Pit Furnace with Hood, Wet Scrubber, ID Fan and 30 meter
stack from ground level. The industry shall ensure the installation and operation of APCS to achieve
the norms as notified in the E.P. Rules 1986 as amended.
12. The Industry shall comply direction issued by Hon'ble NGT/High Court/Supreme
Court/CPCB/UPPCB time to time.
13. Unit shall comply Solid Waste Rule, 2016 as amended.
14. Unit shall install APCS and ETP as proposal submitted by unit.
15.The Industry shall submit Environmental Statement in prescribed format as per rule no.14 as per
E.P Rules 1986.
16. The use of Pet coke and Furnace oil as a fuel is restricted in compliance of the Hon’ble Supreme
court order. The industry shall only use PNG as fuel once PNG pipeline is available in that industrial
area.
17. MSW waste should be suitable segregated. A separate and isolated MSW collection center
should be provided.
18. Unit shall establish Miyawaki forest as per the GO no. 1011/81-7-2021-09(writ)/2016 dated
13.10.2021 of Deptt. of Environment, forest and climate change and BG of Rs. 50,000/- be deposited
within a month time along with the proposal for proposed plantation.
19. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and
Adjoining Areas) direction no. 65 and other direction issued time to time regarding use of cleaner
fuel.
20. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and
Adjoining Areas) direction no. 75 regarding GRAP.
21. Unit shall operate and maintain/upgrade the air pollution control device in such manner that
emission should be as per norms prescribed by CAQM.
22.  Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and
Adjoining Areas) direction no. 76 and 77 regarding regulation of DG sets.
23. A Bank Guarantee of Rs. 50,000/- (Rs. Fifty Thousand Only) shall be submitted within 15 days
including the above conditions which will be valid for two years otherwise this consent to establish
shall be deemed to be withdrawn.

PRADEEP 
SHARMA

Digitally signed by PRADEEP 
SHARMA 
Date: 2024.03.01 19:02:55 
+05'30'
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CEO
C-1.

                   

Copy To -
 
Regional Officer, U.P. Pollution Control Board, Ghaziabad.
                   

CEO
C-1.

         

					Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or  cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till  01/04/2024  in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

Dated:- 01/03/2024

PRADEEP 
SHARMA

Digitally signed by PRADEEP 
SHARMA 
Date: 2024.03.01 19:03:07 
+05'30'

PRADEEP 
SHARMA

Digitally signed by PRADEEP 
SHARMA 
Date: 2024.03.01 19:03:16 
+05'30'
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981  and
Authorization under Rule-6(2) of the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 notified under Environment (Protection) Act, 1986 as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively). 

                                                                                    
CCA is hereby granted to LIMR RECYCLING PVT LTD located at PLOT NO. G-256, MASURI
GULAWATI ROAD , INDUSTRIAL AREA, HAPUR,HAPUR,245101,HAPUR,245101. subject to the
provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 and the orders that may be made further and subject to following
terms and conditions :-
1.					This CCA LIMR RECYCLING PVT LTD granted for the period from 21/06/2024 to 31/12/2026 and
valid for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

213478/UPPCB/Circle1(UPPCBHO)/CTO/both/HAPUR/2024 Date: 02/07/2024

To,

M/s

LIMR RECYCLING PVT LTD

PLOT NO. G-256, MASURI GULAWATI ROAD , INDUSTRIAL
AREA, HAPUR,HAPUR,245101,HAPUR,245101

Application Id-
26897915

S
No

Product Quantity Unit

1 COLLECTION,
DISMANTLING
SEGREGATION
AND

.. Metric Tonnes/Month

2 RECYCLING OF
ALL TYPE OF E-
WASTE

300 Metric Tonnes/Month

3 Recycling/Reprocessi
ng of

.. Metric Tonnes/Day

4 Non Ferrous Metal &
Lead Scrap

2 Metric Tonnes/Day

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 1.2 KLD Septic Tank

Annexure A-3360



		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

S.No. Parameter Standard

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 02 Furnace LPG/LSHS/
PNG

1 Particulate
Matter

30 meter from
ground level

2 CRT
Braking
System

NA 2 Particulate
Matter

As per norms

3 62.5 KVA
DG Set

Dual Fuel 3 Sulphur
Dioxide

As per norms

S No. Stack no Parameters Standards
1 1 Particulate Matter As per notified

under EP Act, 1986
2 2 Sulphur Dioxide As per notified

under EP Act, 1986
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Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.
                                                                                    

4. Conditions under Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016 :-
The Factory Manager of M/s LIMR RECYCLING PVT LTD. is hereby granted an authorization to operate
a facility for collection and storage of Hazardous wastes. The authorization is granted to operate a facility
for generation, collection and storage of hazardous wastes within factory premises for following category of
wastes:-

                                                                                    

The authorization shall be in force and shall be valid upto 31/12/2026. The authorization is subject to the
conditions stated below and such conditions as may be specified in the rules for the time being in force
under Environment (Protection) Act, 1986.
Terms and conditions of Hazardous Waste authorization  :-
(i)	The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the
rules made there under.
(ii)	The authorization and its renewal shall be produced for inspection at the request of an officer authorized
by the SPCB.
(iii)	The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous wastes
without obtaining prior permission of the SPCB.
(iv)	Any unauthorized changes in personnel, equipment as working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.
(v)	It is the duty of the authorized person to take prior permission of the SPCB to close down the facility.
(vi)	An application for the renewal of an authorization shall be made as laid down under these rules.
(vii)	The unit shall comply with any other conditions specified in the guidelines issued by the MoEF or
CPCB/SPCB from time to time.
(viii)	The authorization is valid for temporary storage of Hazardous Waste within premises only.
(ix)	The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is displayed
on Display Board of size 6x4 feet outside the main factory gate within premises
(x)	It is duty of the authorized person to take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous waste.
(xi)	The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
Form-4 on or before the 30th day of June following to the financial year to which that return relates.
(xii)	In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All
spillage must also be safely collected and stored.

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40

S.No. Category of Hazardous
Waste as per the

Schedules I, II and III
of these rules

Authorised mode of disposal
or recycling or utilisation or

co-processing, etc.

Quantity(ton/annum)

1 Schedule I, Cat. 31.1
Process residue and

wastes

Through TSDF 1 Ton/Annum
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(xiii)	Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed
physical and chemical analysis of hazardous waste sample and report to the Board.
(xiv)	Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit
constructed with R.C.C. or such material which does not react with the waste contained in it.
(xv)	The storage area should be fenced properly and Sign/Notice Board indicating 'Danger' and 'Hazardous'
shall be displayed at appropriate position both in Hindi and English.
(xvi)	The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Recyclers/Re-processors.
(xvii)	In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other
Wastes Rules, 2016 shall be submitted to the Board.
5. 	Essential documents to be submitted by the Industry/Unit as Applicable:-
(i)	Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.
(ii)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(iii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
6.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
7.	Unit has to comply with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
8.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
9.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
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8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

                                                                                    
Specific Conditions:-
1- This consent is only valid for the discharge of the domestic effluent and water will not be used in any
industrial process and discharge of industrial effluent is not permitted under any circumstances.
2- In the industry, flow meter to be installed in all water abstraction points and usage of fresh water to be
minimized. Unit must strictly maintain zero liquid discharge of effluent outside premises into
drain/river/water body and on land.
3- The industry will have to ensure permission from the CGWA/UPGWD for ground water extraction and it
will be the responsibility of the industry to comply with the various conditions of the permission taken.
4- The industry shall submit the point wise compliance report of the conditions imposed in the CTO issued
to the unit for the year 2026 and the audited balance sheet for the current year within two months otherwise
this CTO may be revoked.
5- If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.
6- The industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules
1986.
7- This consent is valid only for products and quantity mentioned above. Industry shall obtain prior approval
before making any modification in product/process/fuel/Plant machinery failing which consent would be
deemed void.
8- The industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High Court,
Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for
protection and safe guard of environment from time to time.
9- The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981
as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules
notified under E.P. Act 1986 and the various orders issued by the MOEF&CC,CPCB and SPCB in time to
time .
10- Industry shall comply with various Waste Management Rules as notified by MoEF & CC i.e. Plastic
Waste Management Rules, 2016, Hazardous and Other Wastes (Management and Transboundary
movement) Rules, 2016, E-waste (Management)Rules, 2016, and Battery (Management and handling) Rules
2001.
11-MSW waste should be suitable segregated. A separate and isolated MSW collection center should be
provided.
12-Industry shall comply Solid waste rule 2016 as amended.
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13-Industry shall submit monitoring reports of all stacks and ambient air quality from a certified /approved
laboratory under E.P. Act 1986.
14-The unit shall submit the details of fees deposited during last three years within a month.
15-The unit shall obtain prior consents in the event of any addition of new emission generation sources such
as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with section-
21/22 of air Act 1981 (as amended respectively).
16- The use of Pet coke and Furnace oil as a fuel is restricted in compliance of the Hon’ble Supreme court
order.
17-The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its availability.
18- Unit shall establish Miyawaki forest as per the GO no. 1011/81-7-2021-09(rit)/2016 dated 13.10.2021 of
Deptt. of Environment, forest and climate change and BG of Rs. 50,000/- be deposited within a months time
along with the proposal for proposed plantation.
19- Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 53 and 62 and other direction issued time to time regarding use of cleaner fuel.
20-  Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 55 regarding DG sets.
21-  Unit shall operate and maintain/upgrade the air pollution control device in such manner that emission
should be as per norms prescribed by CAQM.
22- For operation of DG sets during GRAP period unit shall comply with CAQM direction no. 55 and 68.
23- Unit shall submit latest stack monitoring report from NABL approved laboratory within one month.
24- In any circumstances production capacity will not be enhanced without prior permission (CTE) from
State Pollution Control Board.
25- Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 73.
26- DG Set will be allowed in a hybrid/dual fuel mode (with 70% gas-based fuels and 30% Diesel) or with
Retrofitted Emission Controlled Devices (RECD) as per direction No. 76 issued by CAQM.
27- Minimum 33% of the land on which unit is established will be covered by the plantation of tall trees of
suitable species as per the guidelines set up by the Board vide its Office Order no.H- 16405/220/2018/02 dt.
16/02/2018. The copy of this guideline is available at
URLhttp://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.

                                                                                    
                                                                                    

 CEO
C-1.

Copy to:
                                                                                    

Regional Officer, U.P. Pollution Control Board, Ghaziabad.
                                                                                    

CEO
C-1.

                                                                                    

Vivek 
Roy

Digitally signed 
by Vivek Roy 
Date: 2024.07.07 
14:05:36 +05'30'

Vivek 
Roy

Digitally signed 
by Vivek Roy 
Date: 2024.07.07 
14:05:53 +05'30'
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981  and
Authorization under Rule-6(2) of the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 notified under Environment (Protection) Act, 1986 as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively). 

                                                                                    
CCA is hereby granted to MS MORE BRIGHT E WASTE RECYCLER PVT LTD located at C-78, MG
ROAD(IIDC), HAPUR,HAPUR,. subject to the provisions of the Water Act, Air Act and Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 and the orders that may
be made further and subject to following terms and conditions :-
1.					This CCA MS MORE BRIGHT E WASTE RECYCLER PVT LTD granted for the period from
09/03/2024 to 31/12/2028 and valid for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

205030/UPPCB/Circle1(UPPCBHO)/CTO/both/HAPUR/2024 Date: 22/03/2024

To,

M/s

MS MORE BRIGHT E WASTE RECYCLER PVT LTD

C-78, MG ROAD(IIDC), HAPUR,HAPUR, Application Id-
25243788

S
No

Product Quantity Unit

1 Collection,
Dismantling and
Recycling of E Waste

270 Metric Tonnes/Month

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 0.8 KLD Septic Tank
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(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. Conditions under Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016 :-
The Factory Manager of M/s MS MORE BRIGHT E WASTE RECYCLER PVT LTD. is hereby granted an
authorization to operate a facility for collection and storage of Hazardous wastes. The authorization is
granted to operate a facility for generation, collection and storage of hazardous wastes within factory
premises for following category of wastes:-

S.No. Parameter Standard

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 01 No. Pit
Furnace

PNG/LPG 1 Oxides of
Nitrogen

30 meter from
ground level

S No. Stack no Parameters Standards
1 1 Oxides of Nitrogen As per notified

under EP Act, 1986

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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The authorization shall be in force and shall be valid upto 31/12/2028. The authorization is subject to the
conditions stated below and such conditions as may be specified in the rules for the time being in force
under Environment (Protection) Act, 1986.
Terms and conditions of Hazardous Waste authorization  :-
(i)	The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the
rules made there under.
(ii)	The authorization and its renewal shall be produced for inspection at the request of an officer authorized
by the SPCB.
(iii)	The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous wastes
without obtaining prior permission of the SPCB.
(iv)	Any unauthorized changes in personnel, equipment as working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.
(v)	It is the duty of the authorized person to take prior permission of the SPCB to close down the facility.
(vi)	An application for the renewal of an authorization shall be made as laid down under these rules.
(vii)	The unit shall comply with any other conditions specified in the guidelines issued by the MoEF or
CPCB/SPCB from time to time.
(viii)	The authorization is valid for temporary storage of Hazardous Waste within premises only.
(ix)	The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is displayed
on Display Board of size 6x4 feet outside the main factory gate within premises
(x)	It is duty of the authorized person to take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous waste.
(xi)	The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
Form-4 on or before the 30th day of June following to the financial year to which that return relates.
(xii)	In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All
spillage must also be safely collected and stored.
(xiii)	Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed
physical and chemical analysis of hazardous waste sample and report to the Board.
(xiv)	Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit
constructed with R.C.C. or such material which does not react with the waste contained in it.
(xv)	The storage area should be fenced properly and Sign/Notice Board indicating 'Danger' and 'Hazardous'
shall be displayed at appropriate position both in Hindi and English.
(xvi)	The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Recyclers/Re-processors.
(xvii)	In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other
Wastes Rules, 2016 shall be submitted to the Board.
5. 	Essential documents to be submitted by the Industry/Unit as Applicable:-
(i)	Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.

S.No. Category of Hazardous
Waste as per the

Schedules I, II and III
of these rules

Authorised mode of disposal
or recycling or utilisation or

co-processing, etc.

Quantity(ton/annum)

1 Schedule I, Cat 37.1
Sludge from wet

scrubbers

Through TSDF 12 Ton/Annum
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(ii)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(iii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
6.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
7.	Unit has to comply with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
8.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
9.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-
1- 	This consent is only valid for the discharge of the domestic effluent and water will not be used in any
industrial process and discharge of industrial effluent is not permitted under any circumstances.
2-	 In the industry, flow meter to be installed in all water abstraction points and usage of fresh water to be
minimized. Unit must strictly maintain zero liquid discharge of effluent outside premises into
drain/river/water body and on land.
3- 	The industry will have to ensure permission from the CGWA/UPGWD for ground water extraction and it
will be the responsibility of the industry to comply with the various conditions of the permission taken.
4- 	The industry shall submit the point wise compliance report of the conditions imposed in the CTO issued
to the unit for the year 2028 and the audited balance sheet for the current year within two months otherwise
this CTO may be revoked.
5-	 If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.
6-    The industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules
1986.
7-    This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process/fuel/Plant machinery failing which consent
would be deemed void.
8-    The industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High Court,
Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for
protection and safe guard of environment from time to time.
9-    The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986 and the various orders issued by the MOEF&CC,CPCB and
SPCB in time to time .
10-  Industry shall comply with various Waste Management Rules as notified by MoEF&CC i.e. Plastic
Waste Management Rules, 2016, Hazardous and Other Wastes (Management and Transboundary
movement) Rules, 2016, E-waste (Management)Rules, 2016, and Battery (Management and handling) Rules
2001.
11-  MSW waste should be suitable segregated. A separate and isolated MSW collection center should be
provided.
12-  Industry shall comply Solid waste rule 2016 as amended.
13-  Industry shall submit monitoring reports of all stacks and ambient air quality from a certified /approved
laboratory under E.P. Act 1986.
14- The unit shall submit the details of fees deposited during last three years within a month.
15- The unit shall obtain prior consents in the event of any addition of new emission generation sources such
as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with section-
21/22 of air Act 1981 (as amended respectively).
16- The use of Pet coke and Furnace oil as a fuel is restricted in compliance of the Hon’ble Supreme court
order.
17- The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its availability.
18- Unit shall establish Miyawaki forest as per the GO no. 1011/81-7-2021-09(rit)/2016 dated 13.10.2021 of
Deptt. of Environment, forest and climate change and BG of Rs. 50,000/- be deposited within a months time
along with the proposal for proposed plantation.
19- Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 53 and 62 and other direction issued time to time regarding use
of cleaner fuel.
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20-  Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 55 regarding DG sets.
21-  Unit shall operate and maintain/upgrade the air pollution control device in such manner that  emission
should be as per norms prescribed by CAQM.
22-   For operation of DG sets during GRAP period unit shall comply with CAQM direction no. 55 and 68.
23-   Unit shall submit latest stack monitoring report from NABL approved laboratory within one month.
24-   In any circumstances production capacity will not be enhanced without prior permission (CTE) from
State Pollution Control Board.
25-   Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 73.
26-   DG Set will be allowed in a hybrid/dual fuel mode (with 70% gas-based fuels and 30% Diesel) or with
Retrofitted Emission Controlled Devices (RECD) as per direction No. 76 issued by CAQM.
27-   Minimum 33% of the land on which unit is established will be covered by the plantation of tall trees of
suitable species as per the guidelines set up by the Board vide its Office Order no.H- 16405/220/2018/02 dt.
16/02/2018. The copy of this guideline is available at URLhttp://www.uppcb.com/pdf/Green-Belt-
Guidle_160218.pdf.
   

                                                                                    
                                                                                    

 C.E.O. 
C-1 

Copy to:
                                                                                    

Regional Officer, U.P. Pollution Control Board Ghaziabad. 
                                                                                    

C.E.O. 
C-1 

                                                                                    

Vivek Roy
Digitally signed 
by Vivek Roy 
Date: 2024.04.12 
16:05:43 +05'30'

Vivek 
Roy

Digitally signed 
by Vivek Roy 
Date: 2024.04.12 
16:06:16 +05'30'
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to BRP INFOTECH PVTLTD located at PLOT NO. F-381, MASURI
GULAWATI ROAD, I/A, HAPUR,HAPUR,. subject to the provisions of the Water Act, Air Act and the
orders that may be made further and subject to following terms and conditions :-
1.					This CCA BRP INFOTECH PVTLTD granted for the period from 01/01/2024 to 31/12/2028 and valid
for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

194372/UPPCB/Circle1(UPPCBHO)/CTO/both/HAPUR/2023 Date: 11/12/2023

To,

M/s

BRP INFOTECH PVTLTD

PLOT NO. F-381, MASURI GULAWATI ROAD, I/A,
HAPUR,HAPUR,

Application Id-
23095318

S
No

Product Quantity Unit

1 E Waste Recycling 500 Metric Tonnes/Month

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 1.6 KLD Septic Tank

S.No. Parameter Standard

PRADEEP 
SHARMA

Digitally signed by PRADEEP 
SHARMA 
Date: 2024.01.09 14:27:42 
+05'30'
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(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-
(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 DG Set Dual Fuel 1 Sulphur
Dioxide

As per norms

2 Pit Furnace LSHS 1 Sulphur
Dioxide

30 meter from
ground level

S No. Stack no Parameters Standards
1 1 Sulphur Dioxide As per norms
2 1 Sulphur Dioxide As per norms

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40

PRADEEP 
SHARMA

Digitally signed by 
PRADEEP SHARMA 
Date: 2024.01.09 14:28:02 
+05'30'
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this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

                                                                                    
Specific Conditions:-
1- This consent is only valid for the discharge of the domestic effluent and water will not be used in any
industrial process and discharge of industrial effluent is not permitted under any circumstances.
2-In the industry, flow meter to be installed in all water abstraction points and usage of fresh water to be
minimized. Unit must strictly maintain zero liquid discharge of effluent outside premises into
drain/river/water body and on land.
3- The industry will have to ensure permission from the CGWA/UPGWD for ground water extraction and it
will be the responsibility of the industry to comply with the various conditions of the permission taken.

PRADEEP 
SHARMA

Digitally signed by PRADEEP 
SHARMA 
Date: 2024.01.09 14:28:25 +05'30'
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4- The industry shall submit the point wise compliance report of the conditions imposed in the CTO issued
to the unit for the year 2028 and the audited balance sheet for the current year within two months otherwise
this CTO may be revoked.
5-If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.
6- The industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules
1986.
7- This consent is valid only for products and quantity mentioned above. Industry shall obtain prior approval
before making any modification in product/process/fuel/Plant machinery failing which consent would be
deemed void.
8-The industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High Court,
Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for
protection and safe guard of environment from time to time.
9-The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981
as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules
notified under E.P. Act 1986 and the various orders issued by the MOEF&CC,CPCB and SPCB in time to
time .
10- Industry shall comply with various Waste Management Rules as notified by MoEF&CC
i.e. Plastic Waste Management Rules, 2016, Hazardous and Other Wastes (Management and Transboundary
movement) Rules, 2016, E-waste (Management)Rules, 2016, and Battery (Management and handling) Rules
2001.
11-MSW waste should be suitable segregated. A separate and isolated MSW collection centre should be
provided.
12-Industry shall comply Solid waste rule 2016 as amended.
13-Industry shall submit monitoring reports of all stacks and ambient air quality from a certified /approved
laboratory under E.P. Act 1986.
14-The unit shall submit the details of fees deposited during last three years within a month.
15-The unit shall obtain prior consents in the event of any addition of new emission generation sources such
as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with section-
21/22 of air Act 1981 (as amended respectively).
16-The use of Pet coke and Furnace oil as a fuel is restricted in compliance of the Hon’ble Supreme court
order.
17-The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its availability.
18- Unit shall establish Miyawaki forest as per the GO no. 1011/81-7-2021-09(rit)/2016 dated 13.10.2021 of
Deptt. of Environment, forest and climate change and BG of Rs. 50,000/- be deposited within a months time
along with the proposal for proposed plantation.
19- Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 53 and 62 and other direction issued time to time regarding use of cleaner fuel.
20- Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 55 regarding DG sets.
21- Unit shall operate and maintain/upgrade the air pollution control device in such manner that  emission
should be as per norms prescribed by CAQM.
22- For operation of DG sets during GRAP period unit shall comply with CAQM direction no. 55 and 68.
23- Unit shall submit latest stack monitoring report from NABL approved laboratory within one month.
24- In any circumstances production capacity will not be enhanced without prior permission (CTE) from
State Pollution Control Board.
25- Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 73. PRADEEP 
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26- Minimum 33% of the land on which unit is established will be covered by the plantation of tall trees of
suitable species as per the guidelines set up by the Board vide its Office Order no.H- 16405/220/2018/02 dt.
16/02/2018. The copy of this guideline is available at URLhttp://www.uppcb.com/pdf/Green-Belt-
Guidle_160218.pdf.

                                                                                    
                                                                                    

 C.E.O. 
C-1

Copy to:
                                                                                    

Regional Officer, U.P. Pollution Control Board Ghaziabad.    
                                                                                    

C.E.O. 
C-1

                                                                                    

PRADEEP 
SHARMA

Digitally signed by PRADEEP 
SHARMA 
Date: 2024.01.09 14:28:59 +05'30'
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to HAYAT E-RECYCLERS PRIVATE LIMITED located at F-53 F-54, Block-F
INDUSTRIAL AREA, Masoori-Gulaothi Road, HAPUR,HAPUR, Uttar Pradesh, 245101. subject to
the provisions of the Water Act, Air Act and the orders that may be made further and subject to following
terms and conditions :-
1.					This CCA HAYAT E-RECYCLERS PRIVATE LIMITED granted for the period from 17/05/2024 to
31/12/2028 and valid for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

193168/UPPCB/Circle1(UPPCBHO)/CTO/both/HAPUR/2024 Date: 30/05/2024

To,

M/s

HAYAT E-RECYCLERS PRIVATE LIMITED

F-53 F-54, Block-F INDUSTRIAL AREA, Masoori-Gulaothi Road,
HAPUR,HAPUR, Uttar Pradesh, 245101

Application Id-
22831888

S
No

Product Quantity Unit

1 Dismantling,Segregati
on & Recycling of

.. Metric Tonnes/Month

2 All type of E Waste 660 Metric Tonnes/Month
3 By Product-Non

Ferrous Ingots
4000 Metric Tonnes/Year

4 By Product-Plastic
Granuals

5 Metric Tonnes/Day

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 0.8 KLD Septic Tank
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(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-

S.No. Parameter Standard

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 200
KG/Heat Pit

Furnace

LSHS/Gas 1 Oxides of
Nitrogen

30 meter from
ground level

2 40 KVA DG
Set

Dual Fuel 2 Sulphur
Dioxide

As per norms

S No. Stack no Parameters Standards
1 1 Particulate Matter As per notified

under EP Act, 1986
2 1 Sulphur Dioxide As per notified

under EP Act, 1986

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-
1- 	This consent is only valid for the discharge of the domestic effluent and water will not be used in any
industrial process and discharge of industrial effluent is not permitted under any circumstances.
2-	 In the industry, flow meter to be installed in all water abstraction points and usage of fresh water to be
minimized. Unit must strictly maintain zero liquid discharge of effluent outside premises into
drain/river/water body and on land.
3- 	The industry will have to ensure permission from the CGWA/UPGWD for ground water extraction and it
will be the responsibility of the industry to comply with the various conditions of the permission taken.
4- 	The industry shall submit the point wise compliance report of the conditions imposed in the CTO issued
to the unit for the year 2028 and the audited balance sheet for the current year within two months otherwise
this CTO may be revoked.
5-	 If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.
6- 	The industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules
1986.
7- 	This consent is valid only for products and quantity mentioned above. Industry shall obtain prior approval
before making any modification in product/process/fuel/Plant machinery failing which consent would be
deemed void.
8-	 The industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High Court,
Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for
protection and safe guard of environment from time to time.
9-  The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981
as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules
notified under E.P. Act 1986 and the various orders issued by the MOEF&CC,CPCB and SPCB in time to
time .
10-  Industry shall comply with various Waste Management Rules as notified by MoEF&CC
i.e. Plastic Waste Management Rules, 2016, Hazardous and Other Wastes (Management and Transboundary
movement) Rules, 2016, E-waste (Management)Rules, 2016, and Battery (Management and handling) Rules
2001.
11-	MSW waste should be suitable segregated. A separate and isolated MSW collection centre should be
provided.
12-	Industry shall comply Solid waste rule 2016 as amended.
13-   	Industry shall submit monitoring reports of all stacks and ambient air quality from a certified /approved
laboratory under E.P. Act 1986.
14-	The unit shall submit the details of fees deposited during last three years within a month.
15-	The unit shall obtain prior consents in the event of any addition of new emission generation sources such
as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with section-
21/22 of air Act 1981 (as amended respectively).
16-  	The use of Pet coke and Furnace oil as a fuel is restricted in compliance of the Hon’ble Supreme court
order.
17-	The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its availability.
18- Unit shall establish Miyawaki forest as per the GO no. 1011/81-7-2021-09(rit)/2016 dated 13.10.2021 of
Deptt. of Environment, forest and climate change and BG of Rs. 50,000/- be deposited within a months time
along with the proposal for proposed plantation.
19- Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 53 and 62 and other direction issued time to time regarding use
of cleaner fuel.
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20-  Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 55 regarding DG sets.
21-  Unit shall operate and maintain/upgrade the air pollution control device in such manner that  emission
should be as per norms prescribed by CAQM.
22-    For operation of DG sets during GRAP period unit shall comply with CAQM direction no. 55 and 68.
23-    Unit shall submit latest stack monitoring report from NABL approved laboratory within one month.
24-    In any circumstances production capacity will not be enhanced without prior permission (CTE) from
State Pollution Control Board.
25-    Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 73.
26-    DG Set will be allowed in a hybrid/dual fuel mode (with 70% gas-based fuels and 30% Diesel) or with
Retrofitted Emission Controlled Devices (RECD) as per direction No. 76 issued by CAQM.
27-   Minimum 33% of the land on which unit is established will be covered by the plantation of tall trees of
suitable species as per the guidelines set up by the Board vide its Office Order no.H- 16405/220/2018/02 dt.
16/02/2018. The copy of this guideline is available at URLhttp://www.uppcb.com/pdf/Green-Belt-
Guidle_160218.pdf.
  

                                                                                    
                                                                                    

 C.E.O. 
C-1 

Copy to:
                                                                                    

Regional Officer, U.P. Pollution Control Board Ghaziabad.
                                                                                    

C.E.O. 
C-1 

                                                                                    

Vivek 
Roy

Digitally signed 
by Vivek Roy 
Date: 2024.05.30 
15:25:58 +05'30'

Vivek 
Roy

Digitally signed 
by Vivek Roy 
Date: 2024.05.30 
15:26:40 +05'30'
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UPPCB

षण नियंत्रणऋ
ण

 बा

मिशन LiFE - पर्यावरण के लिए जीवन शैली LiFE
(Lifestyle For Environment)

जनसहभागिता का सन्देश

स्वच्छता – देशसेवा में अपने परिवेश की स्वच्छता हेतु अपना सक्रिय योगदान सुनिश्चित करें

Lifestyle for
Environment

संकल्प लें - एकल उपयोग प्लास्टिक उत्पाद जैसे कप, तश्तरी, चम्मच, स्ट्रॉ, ईयरबड्स आदि का उपयोग न हो एवं
पर्यावरण अनुकूल विकल्पों जैसे कागज /पत्तों से बने दोने या कटलरी को प्राथमिकता दी जाय |

एकल उपयोग प्लास्टिक उत्पाद के प्रयोग को रोकने एवं प्लास्टिक बैग के बजाय कपड़े के थैले का उपयोग करने मात्र

से 375 मिलियन टन ठोस (प्लास्टिक) कचरे का उत्सर्जन बचाया जा सकता है।

चक्रीय अर्थव्यवस्था (सर्कुलर इकोनॉमी) का समुचित कार्यान्वयन वर्ष 2030 तक लगभग 14 लाख करोड़ रुपये की
अतिरिक्त बचत उत्पन्न कर सकता है | वेस्ट / अपशिष्ट फेकने के पूर्व सोचें, ये किसी का संसाधन तो नहीं ...?

अनुपयोगी इलेक्ट्रिक / इलेक्ट्रॉनिक उत्पाद को कचरे में फेकने से रुकें | इसके उपयुक्त निस्तारण हेतु इसे प्राधिकृत ई –
वेस्ट रीसाइकलर को दें | प्राधिकृत ई-रीसाइक्लिंग इकाई में अनुपयोगी इलेक्ट्रिक / इलेक्ट्रॉनिक उत्पाद को देने मात्र से

0.75 मिलियन टन तक ई-कचरे का पुनर्चक्रण किया जा सकता है एवं ई-कचरे के विषम पर्यावरणीय दुष्प्रभाव से
बचा जा सकता है।

बाहर जाते समय सोचें कि क्या आपको वास्तव में परिवहन की आवश्यकता है वह भी क्या व्यक्तिगत रूप से ?

छोटी दूरी के लिए पैदल चलना पसंद करें, अथवा सम्भव हो तो कार पूल के रूप में संसाधन को साझा करें अथवा
सार्वजनिक परिवहन पर विचार करें

घरेलू स्तर पर कम से कम ठोस अपशिष्ट का उत्सर्जन करें और इनका प्रथाक्कीकरण करें

उपयोगी शेष खाद्य सामग्री आपके स्वयं प्रयास अथवा निकटस्थ सक्रिय स्वयं सेवी संस्थाओं की सहायता से समाज के

वंचित वर्ग तक पहुंचाई जा सकती है | वहीं अनुपयोगी भोजन /खाद्य सामग्री को कंपोस्ट (वर्मी कम्पोस्ट) करने से 15

अरब टन भोजन को नष्ट होने से बचाया जा सकता है।

ध्यान रखें - उपयुक्त नल और शावर के उपयोग से पानी की खपत को 30 - 40% तक कम किया जा सकता है। एवं
उपयोग में न होने पर नलों को बंद रखने मात्र से 9 ट्रिलियन लीटर पानी बचाया जा सकता है

ट्रैफिक लाइट/रेलवे क्रॉसिंग पर कार/स्कूटर के इंजन बंद करने मात्र से 22.5 बिलियन kWh तक ऊर्जा की बचत हो
सकती है

परम्परागत बल्ब के स्थान पर CFL का उपयोग बिजली की खपत में प्रभावी कमी लाते हैं | उपयोग में न होने पर

बिजली उपकरणों को बंद करें | स्टार रेटेड विद्युत उपकरणों के उपयोग को प्राथमिकता दें

हमारे द्वारा अपनी जीवन शैली की प्राथमिकताओं का उचित और पर्यावरण अनुकूल पुनर्निर्धारण समाज और पर्यावरण के

प्रति हमारा दायित्व है ।
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to B.R.P. INFOTECH PVT. LTD. located at PLOT NO. F-394, PHASE-1,
INDUSTRIAL AREA, M.G. ROAD, HAPUR, 245101.. subject to the provisions of the Water Act, Air
Act and the orders that may be made further and subject to following terms and conditions :-
1.					This CCA B.R.P. INFOTECH PVT. LTD. granted for the period from 01/01/2025 to 31/12/2029 and
valid for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

Category : RED Application Id : 28213306
221610/UPPCB/Circle1(UPPCBHO)/CTO/both/HAPUR/2024 Date: 25/09/2024

To,

M/s

B.R.P. INFOTECH PVT. LTD.

PLOT NO. F-394, PHASE-1, INDUSTRIAL AREA, M.G. ROAD, HAPUR, 245101.

S
No

Product Quantity Unit

1 Recycling and
Dismantling of E
Waste

9000 Metric Tonnes/Year

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 0.6 KLD Septic Tank

S.No. Parameter Standard

Annexure A-7386



dispatched immediately.
(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-
(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 01 No. Pit
Furnace

LPG/LSHS 1 Oxides of
Nitrogen

30 meter from
ground level

2 25 KVA DG
Set

Dual Fuel 2 Sulphur
Dioxide

2.5 meter from
roof level

S No. Stack no Parameters Standards
1 1 Oxides of Nitrogen As per notified

under EP Act, 1986
2 2 Sulphur Dioxide As per notified

under EP Act, 1986

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

                                                                                    
Specific Conditions:-
1- 	This consent is only valid for the discharge of the domestic effluent and water will not be used in any
industrial process and discharge of industrial effluent is not permitted under any circumstances.
2-	 In the industry, flow meter to be installed in all water abstraction points and usage of fresh water to be
minimized. Unit must strictly maintain zero liquid discharge of effluent outside premises into
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drain/river/water body and on land.
3- 	The industry will have to ensure permission from the CGWA/UPGWD for ground water extraction and it
will be the responsibility of the industry to comply with the various conditions of the permission taken.
4- 	The industry shall submit the point wise compliance report of the conditions imposed in the CTO issued
to the unit for the year 2029 and the audited balance sheet for the current year within two months otherwise
this CTO may be revoked.
5-	 If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.
6- 	The industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules
1986.
7- 	This consent is valid only for products and quantity mentioned above. Industry shall obtain prior approval
before making any modification in product/process/fuel/Plant machinery failing which consent would be
deemed void.
8-	 The industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High Court,
Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for
protection and safe guard of environment from time to time.
9-	 The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981
as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules
notified under E.P. Act 1986 and the various orders issued by the MOEF&CC,CPCB and SPCB in time to
time .
10-  Industry shall comply with various Waste Management Rules as notified by MoEF&CC i.e. Plastic
Waste Management Rules, 2016, Hazardous and Other Wastes (Management and Transboundary
movement) Rules, 2016, E-waste (Management)Rules, 2016, and Battery (Management and handling) Rules
2001.
11-	MSW waste should be suitable segregated. A separate and isolated MSW collection center should be
provided.
12-	Industry shall comply Solid waste rule 2016 as amended.
13-   	Industry shall submit monitoring reports of all stacks and ambient air quality from a certified /approved
laboratory under E.P. Act 1986.
14-	The unit shall submit the details of fees deposited during last three years within a month.
15-	The unit shall obtain prior consents in the event of any addition of new emission generation sources such
as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with section-
21/22 of air Act 1981 (as amended respectively).
16-  	The use of Pet coke and Furnace oil as a fuel is restricted in compliance of the Hon’ble Supreme court
order.
17-	The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its availability.
18- Unit shall establish Miyawaki forest as per the GO no. 1011/81-7-2021-09(rit)/2016 dated 13.10.2021 of
Deptt. of Environment, forest and climate change and BG of Rs. 50,000/- be deposited within a months time
along with the proposal for proposed plantation.
19- Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 53 and 62 and other direction issued time to time regarding use of cleaner fuel.
20-  Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 55 regarding DG sets.
21-  Unit shall operate and maintain/upgrade the air pollution control device in such manner that  emission
should be as per norms prescribed by CAQM.
22-   For operation of DG sets during GRAP period unit shall comply with CAQM direction no. 55 and 68.
23-   Unit shall submit latest stack monitoring report from NABL approved laboratory within one month.
24-   In any circumstances production capacity will not be enhanced without prior permission (CTE) from
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State Pollution Control Board.
25-   Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 73.
26-    DG Set will be allowed in a hybrid/dual fuel mode (with 70% gas-based fuels and 30% Diesel) or with
Retrofitted Emission Controlled Devices (RECD) as per direction No. 76 issued by CAQM.

                                                                                    
                                                                                    

 CEO
C-1.

Copy to:
                                                                                    

Regional Officer, U.P. Pollution Control Board, Ghaziabad.
                                                                                    

CEO
C-1.

                                                                                    

Vivek 
Roy

Digitally signed 
by Vivek Roy 
Date: 2024.09.25 
21:04:38 +05'30'

Vivek 
Roy

Digitally signed 
by Vivek Roy 
Date: 2024.09.25 
21:04:52 +05'30'
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981  and
Authorization under Rule-6(2) of the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 notified under Environment (Protection) Act, 1986 as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively). 

                                                                                    
CCA is hereby granted to LIMR RECYCLING PVT LTD located at PLOT NO. G-256, MASURI
GULAWATI ROAD , INDUSTRIAL AREA, HAPUR,HAPUR,245101,HAPUR,245101. subject to the
provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 and the orders that may be made further and subject to following
terms and conditions :-
1.					This CCA LIMR RECYCLING PVT LTD granted for the period from 21/06/2024 to 31/12/2026 and
valid for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

213478/UPPCB/Circle1(UPPCBHO)/CTO/both/HAPUR/2024 Date: 02/07/2024

To,

M/s

LIMR RECYCLING PVT LTD

PLOT NO. G-256, MASURI GULAWATI ROAD , INDUSTRIAL
AREA, HAPUR,HAPUR,245101,HAPUR,245101

Application Id-
26897915

S
No

Product Quantity Unit

1 COLLECTION,
DISMANTLING
SEGREGATION
AND

.. Metric Tonnes/Month

2 RECYCLING OF
ALL TYPE OF E-
WASTE

300 Metric Tonnes/Month

3 Recycling/Reprocessi
ng of

.. Metric Tonnes/Day

4 Non Ferrous Metal &
Lead Scrap

2 Metric Tonnes/Day

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 1.2 KLD Septic Tank

Annexure A-8392



		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

S.No. Parameter Standard

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 02 Furnace LPG/LSHS/
PNG

1 Particulate
Matter

30 meter from
ground level

2 CRT
Braking
System

NA 2 Particulate
Matter

As per norms

3 62.5 KVA
DG Set

Dual Fuel 3 Sulphur
Dioxide

As per norms

S No. Stack no Parameters Standards
1 1 Particulate Matter As per notified

under EP Act, 1986
2 2 Sulphur Dioxide As per notified

under EP Act, 1986
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Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.
                                                                                    

4. Conditions under Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016 :-
The Factory Manager of M/s LIMR RECYCLING PVT LTD. is hereby granted an authorization to operate
a facility for collection and storage of Hazardous wastes. The authorization is granted to operate a facility
for generation, collection and storage of hazardous wastes within factory premises for following category of
wastes:-

                                                                                    

The authorization shall be in force and shall be valid upto 31/12/2026. The authorization is subject to the
conditions stated below and such conditions as may be specified in the rules for the time being in force
under Environment (Protection) Act, 1986.
Terms and conditions of Hazardous Waste authorization  :-
(i)	The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the
rules made there under.
(ii)	The authorization and its renewal shall be produced for inspection at the request of an officer authorized
by the SPCB.
(iii)	The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous wastes
without obtaining prior permission of the SPCB.
(iv)	Any unauthorized changes in personnel, equipment as working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.
(v)	It is the duty of the authorized person to take prior permission of the SPCB to close down the facility.
(vi)	An application for the renewal of an authorization shall be made as laid down under these rules.
(vii)	The unit shall comply with any other conditions specified in the guidelines issued by the MoEF or
CPCB/SPCB from time to time.
(viii)	The authorization is valid for temporary storage of Hazardous Waste within premises only.
(ix)	The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is displayed
on Display Board of size 6x4 feet outside the main factory gate within premises
(x)	It is duty of the authorized person to take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous waste.
(xi)	The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
Form-4 on or before the 30th day of June following to the financial year to which that return relates.
(xii)	In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All
spillage must also be safely collected and stored.

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40

S.No. Category of Hazardous
Waste as per the

Schedules I, II and III
of these rules

Authorised mode of disposal
or recycling or utilisation or

co-processing, etc.

Quantity(ton/annum)

1 Schedule I, Cat. 31.1
Process residue and

wastes

Through TSDF 1 Ton/Annum
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(xiii)	Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed
physical and chemical analysis of hazardous waste sample and report to the Board.
(xiv)	Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit
constructed with R.C.C. or such material which does not react with the waste contained in it.
(xv)	The storage area should be fenced properly and Sign/Notice Board indicating 'Danger' and 'Hazardous'
shall be displayed at appropriate position both in Hindi and English.
(xvi)	The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Recyclers/Re-processors.
(xvii)	In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other
Wastes Rules, 2016 shall be submitted to the Board.
5. 	Essential documents to be submitted by the Industry/Unit as Applicable:-
(i)	Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.
(ii)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(iii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
6.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
7.	Unit has to comply with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
8.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
9.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
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8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

                                                                                    
Specific Conditions:-
1- This consent is only valid for the discharge of the domestic effluent and water will not be used in any
industrial process and discharge of industrial effluent is not permitted under any circumstances.
2- In the industry, flow meter to be installed in all water abstraction points and usage of fresh water to be
minimized. Unit must strictly maintain zero liquid discharge of effluent outside premises into
drain/river/water body and on land.
3- The industry will have to ensure permission from the CGWA/UPGWD for ground water extraction and it
will be the responsibility of the industry to comply with the various conditions of the permission taken.
4- The industry shall submit the point wise compliance report of the conditions imposed in the CTO issued
to the unit for the year 2026 and the audited balance sheet for the current year within two months otherwise
this CTO may be revoked.
5- If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.
6- The industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules
1986.
7- This consent is valid only for products and quantity mentioned above. Industry shall obtain prior approval
before making any modification in product/process/fuel/Plant machinery failing which consent would be
deemed void.
8- The industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High Court,
Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for
protection and safe guard of environment from time to time.
9- The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981
as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules
notified under E.P. Act 1986 and the various orders issued by the MOEF&CC,CPCB and SPCB in time to
time .
10- Industry shall comply with various Waste Management Rules as notified by MoEF & CC i.e. Plastic
Waste Management Rules, 2016, Hazardous and Other Wastes (Management and Transboundary
movement) Rules, 2016, E-waste (Management)Rules, 2016, and Battery (Management and handling) Rules
2001.
11-MSW waste should be suitable segregated. A separate and isolated MSW collection center should be
provided.
12-Industry shall comply Solid waste rule 2016 as amended.
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13-Industry shall submit monitoring reports of all stacks and ambient air quality from a certified /approved
laboratory under E.P. Act 1986.
14-The unit shall submit the details of fees deposited during last three years within a month.
15-The unit shall obtain prior consents in the event of any addition of new emission generation sources such
as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with section-
21/22 of air Act 1981 (as amended respectively).
16- The use of Pet coke and Furnace oil as a fuel is restricted in compliance of the Hon’ble Supreme court
order.
17-The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its availability.
18- Unit shall establish Miyawaki forest as per the GO no. 1011/81-7-2021-09(rit)/2016 dated 13.10.2021 of
Deptt. of Environment, forest and climate change and BG of Rs. 50,000/- be deposited within a months time
along with the proposal for proposed plantation.
19- Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 53 and 62 and other direction issued time to time regarding use of cleaner fuel.
20-  Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 55 regarding DG sets.
21-  Unit shall operate and maintain/upgrade the air pollution control device in such manner that emission
should be as per norms prescribed by CAQM.
22- For operation of DG sets during GRAP period unit shall comply with CAQM direction no. 55 and 68.
23- Unit shall submit latest stack monitoring report from NABL approved laboratory within one month.
24- In any circumstances production capacity will not be enhanced without prior permission (CTE) from
State Pollution Control Board.
25- Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 73.
26- DG Set will be allowed in a hybrid/dual fuel mode (with 70% gas-based fuels and 30% Diesel) or with
Retrofitted Emission Controlled Devices (RECD) as per direction No. 76 issued by CAQM.
27- Minimum 33% of the land on which unit is established will be covered by the plantation of tall trees of
suitable species as per the guidelines set up by the Board vide its Office Order no.H- 16405/220/2018/02 dt.
16/02/2018. The copy of this guideline is available at
URLhttp://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.

                                                                                    
                                                                                    

 CEO
C-1.

Copy to:
                                                                                    

Regional Officer, U.P. Pollution Control Board, Ghaziabad.
                                                                                    

CEO
C-1.

                                                                                    

Vivek 
Roy

Digitally signed 
by Vivek Roy 
Date: 2024.07.07 
14:05:36 +05'30'

Vivek 
Roy

Digitally signed 
by Vivek Roy 
Date: 2024.07.07 
14:05:53 +05'30'
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981  and
Authorization under Rule-6(2) of the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 notified under Environment (Protection) Act, 1986 as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively). 

                                                                                    
CCA is hereby granted to MS MORE BRIGHT E WASTE RECYCLER PVT LTD located at C-78, MG
ROAD(IIDC), HAPUR,HAPUR,. subject to the provisions of the Water Act, Air Act and Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 and the orders that may
be made further and subject to following terms and conditions :-
1.					This CCA MS MORE BRIGHT E WASTE RECYCLER PVT LTD granted for the period from
09/03/2024 to 31/12/2028 and valid for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

205030/UPPCB/Circle1(UPPCBHO)/CTO/both/HAPUR/2024 Date: 22/03/2024

To,

M/s

MS MORE BRIGHT E WASTE RECYCLER PVT LTD

C-78, MG ROAD(IIDC), HAPUR,HAPUR, Application Id-
25243788

S
No

Product Quantity Unit

1 Collection,
Dismantling and
Recycling of E Waste

270 Metric Tonnes/Month

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 0.8 KLD Septic Tank
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(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. Conditions under Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016 :-
The Factory Manager of M/s MS MORE BRIGHT E WASTE RECYCLER PVT LTD. is hereby granted an
authorization to operate a facility for collection and storage of Hazardous wastes. The authorization is
granted to operate a facility for generation, collection and storage of hazardous wastes within factory
premises for following category of wastes:-

S.No. Parameter Standard

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 01 No. Pit
Furnace

PNG/LPG 1 Oxides of
Nitrogen

30 meter from
ground level

S No. Stack no Parameters Standards
1 1 Oxides of Nitrogen As per notified

under EP Act, 1986

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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The authorization shall be in force and shall be valid upto 31/12/2028. The authorization is subject to the
conditions stated below and such conditions as may be specified in the rules for the time being in force
under Environment (Protection) Act, 1986.
Terms and conditions of Hazardous Waste authorization  :-
(i)	The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the
rules made there under.
(ii)	The authorization and its renewal shall be produced for inspection at the request of an officer authorized
by the SPCB.
(iii)	The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous wastes
without obtaining prior permission of the SPCB.
(iv)	Any unauthorized changes in personnel, equipment as working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.
(v)	It is the duty of the authorized person to take prior permission of the SPCB to close down the facility.
(vi)	An application for the renewal of an authorization shall be made as laid down under these rules.
(vii)	The unit shall comply with any other conditions specified in the guidelines issued by the MoEF or
CPCB/SPCB from time to time.
(viii)	The authorization is valid for temporary storage of Hazardous Waste within premises only.
(ix)	The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is displayed
on Display Board of size 6x4 feet outside the main factory gate within premises
(x)	It is duty of the authorized person to take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous waste.
(xi)	The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
Form-4 on or before the 30th day of June following to the financial year to which that return relates.
(xii)	In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All
spillage must also be safely collected and stored.
(xiii)	Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed
physical and chemical analysis of hazardous waste sample and report to the Board.
(xiv)	Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit
constructed with R.C.C. or such material which does not react with the waste contained in it.
(xv)	The storage area should be fenced properly and Sign/Notice Board indicating 'Danger' and 'Hazardous'
shall be displayed at appropriate position both in Hindi and English.
(xvi)	The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Recyclers/Re-processors.
(xvii)	In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other
Wastes Rules, 2016 shall be submitted to the Board.
5. 	Essential documents to be submitted by the Industry/Unit as Applicable:-
(i)	Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.

S.No. Category of Hazardous
Waste as per the

Schedules I, II and III
of these rules

Authorised mode of disposal
or recycling or utilisation or

co-processing, etc.

Quantity(ton/annum)

1 Schedule I, Cat 37.1
Sludge from wet

scrubbers

Through TSDF 12 Ton/Annum
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(ii)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(iii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
6.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
7.	Unit has to comply with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
8.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
9.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-
1- 	This consent is only valid for the discharge of the domestic effluent and water will not be used in any
industrial process and discharge of industrial effluent is not permitted under any circumstances.
2-	 In the industry, flow meter to be installed in all water abstraction points and usage of fresh water to be
minimized. Unit must strictly maintain zero liquid discharge of effluent outside premises into
drain/river/water body and on land.
3- 	The industry will have to ensure permission from the CGWA/UPGWD for ground water extraction and it
will be the responsibility of the industry to comply with the various conditions of the permission taken.
4- 	The industry shall submit the point wise compliance report of the conditions imposed in the CTO issued
to the unit for the year 2028 and the audited balance sheet for the current year within two months otherwise
this CTO may be revoked.
5-	 If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.
6-    The industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules
1986.
7-    This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process/fuel/Plant machinery failing which consent
would be deemed void.
8-    The industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High Court,
Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for
protection and safe guard of environment from time to time.
9-    The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986 and the various orders issued by the MOEF&CC,CPCB and
SPCB in time to time .
10-  Industry shall comply with various Waste Management Rules as notified by MoEF&CC i.e. Plastic
Waste Management Rules, 2016, Hazardous and Other Wastes (Management and Transboundary
movement) Rules, 2016, E-waste (Management)Rules, 2016, and Battery (Management and handling) Rules
2001.
11-  MSW waste should be suitable segregated. A separate and isolated MSW collection center should be
provided.
12-  Industry shall comply Solid waste rule 2016 as amended.
13-  Industry shall submit monitoring reports of all stacks and ambient air quality from a certified /approved
laboratory under E.P. Act 1986.
14- The unit shall submit the details of fees deposited during last three years within a month.
15- The unit shall obtain prior consents in the event of any addition of new emission generation sources such
as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with section-
21/22 of air Act 1981 (as amended respectively).
16- The use of Pet coke and Furnace oil as a fuel is restricted in compliance of the Hon’ble Supreme court
order.
17- The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its availability.
18- Unit shall establish Miyawaki forest as per the GO no. 1011/81-7-2021-09(rit)/2016 dated 13.10.2021 of
Deptt. of Environment, forest and climate change and BG of Rs. 50,000/- be deposited within a months time
along with the proposal for proposed plantation.
19- Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 53 and 62 and other direction issued time to time regarding use
of cleaner fuel.
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20-  Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 55 regarding DG sets.
21-  Unit shall operate and maintain/upgrade the air pollution control device in such manner that  emission
should be as per norms prescribed by CAQM.
22-   For operation of DG sets during GRAP period unit shall comply with CAQM direction no. 55 and 68.
23-   Unit shall submit latest stack monitoring report from NABL approved laboratory within one month.
24-   In any circumstances production capacity will not be enhanced without prior permission (CTE) from
State Pollution Control Board.
25-   Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 73.
26-   DG Set will be allowed in a hybrid/dual fuel mode (with 70% gas-based fuels and 30% Diesel) or with
Retrofitted Emission Controlled Devices (RECD) as per direction No. 76 issued by CAQM.
27-   Minimum 33% of the land on which unit is established will be covered by the plantation of tall trees of
suitable species as per the guidelines set up by the Board vide its Office Order no.H- 16405/220/2018/02 dt.
16/02/2018. The copy of this guideline is available at URLhttp://www.uppcb.com/pdf/Green-Belt-
Guidle_160218.pdf.
   

                                                                                    
                                                                                    

 C.E.O. 
C-1 

Copy to:
                                                                                    

Regional Officer, U.P. Pollution Control Board Ghaziabad. 
                                                                                    

C.E.O. 
C-1 

                                                                                    

Vivek Roy
Digitally signed 
by Vivek Roy 
Date: 2024.04.12 
16:05:43 +05'30'

Vivek 
Roy

Digitally signed 
by Vivek Roy 
Date: 2024.04.12 
16:06:16 +05'30'
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UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

                   
                   
      Ref. No :   12651/UPPCB/Circle1(UPPCBHO)/HWM/HAPUR/2020 Dated: 11/09/2020
                   
   To, 

M/s BRP INFOTECH PVT LTD.

PLOT NO. F-381 INDUSTRIAL AREA, M.G. ROAD HAPUR,HAPUR,HAPUR,245101
Tehsil :Hapur
District :HAPUR

                   
                   
Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 
                   

1. Number of authorization and date of issue 12651  and  11/09/2020 .

2. Reference of application (No. and date) 9339970  and  25/08/2020 .

3. Mr PANKAJ  SINGH of M/s BRP INFOTECH PVT LTD. is hereby granted an authorization
based on the enclosed signed inspection report for generation, collection,   utilization, storage
and  disposal or any other use of hazardous or other wastes or both on the premises situated at
within premises .

Details of Authorisation

S No. Category of Hazardous
Waste as per the Schedules
I,II and III of these rules

Authorised mode of disposal
or recycling or utilization or

co-processing, etc.

Quantity(ton/annum)

1 Schedule-I, Cat. 31.1 Process
residue and wastes

Through TSDF 1 Ton/Annum

1. The authorization shall be valid for a period of  10/09/2025 from the date of issue of this letter
.

2. The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization -

1.  The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

2.  The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

3.  The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

4.  Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

5.  The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

6.  The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

7.  It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .
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 B     Specific Conditions of Authorization
                   
                   
1- The unit will submit the proof of depositing the requisite processing fees of application in a
month otherwise this authorization will stands automatically cancelled.
2- The wastes must be safely collected in leak proof containers and shall be duly marked in a
manner suitable for handling, storage and transport and the packaging shall be easily visible and be
able to with stand physical conditions and climatic factors. All hazardous waste containers/bags
shall be provided with a general label as given in Form 8. The storage area should be at an isolated
spot in the premises and must be fenced, covered and duly marked.
3- The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.
Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.
4- It is brought to your notice that as per the order dated 14.11.2003 passed by the Hon'ble Supreme
Court in W.P. (c) 657 of 1995, no industry covered under Hazardous Waste (Management and
Handling) Rules, 1989 (as amended) shall be allowed to operate without valid authorisation. It is
also provided in the same order that industries which are not complying with the conditions shall
not be allowed to operate. Hence in case you fail to apply for authorisation before its expiry or fails
to comply with conditions of the earlier authorisation issued to you, closure order shall be issued
against your industry without any further notice.
5- The applicant must file returns on prescribed Form 4 along with a compliance report of this letter.
You should also maintain records on Form-3 and present it to Board's inspecting officials.
6- In case of occurrence of an accident, complete details on Form-11 must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.
7- It is also the mandatory duty of the occupier of industry as well as operator of a facility to
develop suitable waste treatment and disposal facility and the design of the facility must be
approved by the Board. Details along with the project report must be sent in this regard within
fifteen days of receipt of this letter, otherwise the industry shall become member of a common
TSDF and the industry shall start sending the Hazardous waste already stored along with the
Hazardous waste generated at present at this TSDF. The proof of valid membership of TSDF along
with proof of disposal of hazardous waste to TSDF shall be sent to U.P. Pollution Control Board
within three months.

8.  The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9.  The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11. The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12.  An application for the renewal of an authorisation shall be made as laid down under these
Rules .

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14.  Annual return shall be filed by June 30th for the period ensuring 31st March of the year .
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8- The authorised person shall not receive, collect, or store any hazardous waste from any
unauthorised occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorisation of the Board.
9- In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers of hazardous chemicals such as flammable,
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.
10- Proposal regarding waste minimization and reuse of wastes must be sent. Details of any
recovery/ reuse system must be sent within two months.
11- It is within the powers and functions of the U.P. Pollution Control Board to suspend/ cancel the
authorization issued under the Rule- 6(2) of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.
12- The stored waste shall not be taken out of the storage area except with the written permission of
the State Pollution Control Board in this regard.
13- You are directed to display online data outside the main factory gate with regards to quantity
and nature of hazardous chemicals being handled in the plant including waste water and air
emissions and solid hazardous waste generated within the factory premises. Necessary compliance
should be sent within fifteen days of receipt of this letter.
14- It is the mandatory duty of the authorised person to comply with the guideline for transportation
of hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016. Guidelines in this regard have been issued by Central
Pollution Control Board from time to time.
15- You are directed to provide the complete details regarding the quantity of hazardous waste
stored in the factory premises within a month.
16- You are directed to provide all hazardous waste generated in the factory to any TSDF operating
in the state for the treatment and disposal and send the compliance report to the U.P. Pollution
Control Board at the earliest.
17- Status report of hazardous waste stored in premises available storage capacity and future action
plan for permanent safe disposal of hazardous waste shall be submitted within one month.
18- Ground water monitoring report of premises shall be submitted within one month.
19- Industry will follow the various provisions of the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016.
20- The authorised actual user of hazardous and other wastes shall maintain records of hazardous
and other wastes purchased in a passbook issued by the State Pollution Control Board along with
the authorisation.

      ( Authorized Signatory )
                   
                   

UTTAR PRADESH POLLUTION CONTROL BOARD 
                   
                   
Copy to: To the Regional Officer, U.P.Pollution Control Board, Ghaziabad for information and

necessary action .
                   

    CEO/EE, I/C Circle___________

VIVEK 
ROY

Digitally signed 
by VIVEK ROY 
Date: 2020.09.15 
10:59:19 +05'30'

VIVEK 
ROY

Digitally signed 
by VIVEK ROY 
Date: 
2020.09.15 
10:59:43 +05'30'
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UTTAR PRADESH POLLUTION CONTROL BOARD

TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcb.com  Website: www.uppcb.com

______________________________________________________________________________________
                   
      Ref. No :   22075/UPPCB/Circle1(UPPCBHO)/HWM/HAPUR/2023

Dated :18/09/2023
                   
   To, 

M/s HAYAT E-RECYCLERS PRIVATE LIMITED

F-53 F-54, Block-F INDUSTRIAL AREA, Masoori-Gulaothi Road, HAPUR,HAPUR, Uttar

Pradesh, 245101
Tehsil :Hapur
District :HAPUR

                   
                   
Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 
                   

1. Number of authorization and date of issue 22075  and  18/09/2023 .

2. Reference of application (No. and date) 22734817  and  10/09/2023 .

3. Mr ASIF MALIK AND IFRAHIM MALIK of M/s HAYAT E-RECYCLERS PRIVATE
LIMITED is hereby granted an authorization based on the enclosed signed inspection report
for generation, collection,   utilization, storage and  disposal or any other use of hazardous or
other wastes or both on the premises situated at F-53 F-54, Block-F IND. AREA, M.G. Road,
Hapur .

Details of Authorisation

S No. Category of Hazardous
Waste as per the Schedules
I,II and III of these rules

Authorised mode of disposal
or recycling or utilization or

co-processing, etc.

Quantity(ton/annum)

1 Schedule I, Cat. 31.1 Process
residue and wastes (Process CRT
Residues)

Through TSDF 1.8 Ton/Annum

2 Schedule I, Cat. 31.1 Process
residue and wastes (Process
Spent PU Foam)

Through TSDF 1.92 Ton/Annum

1. The authorization shall be valid for a period of  17/09/2028 from the date of issue of this letter
.

2. The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization -

1.  The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

2.  The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

3.  The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .
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 B     Specific Conditions of Authorization
                   
                   
1- The unit will submit the proof of depositing the requisite processing fees of application in a
month otherwise this authorization will stands automatically cancelled. Hazardous waste will be
generated from E Waste Recycling.
2- The wastes must be safely collected in leak proof containers and shall be duly marked in a
manner suitable for handling, storage and transport and the packaging shall be easily visible and be
able to with stand physical conditions and climatic factors. All hazardous waste containers/bags
shall be provided with a general label as given in Form 8. The storage area should be at an isolated
spot in the premises and must be fenced, covered and duly marked.
3- The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.
Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.
4- It is brought to your notice that as per the order dated 14.11.2003 passed by the Hon'ble Supreme
Court in W.P. (c) 657 of 1995, no industry covered under Hazardous Waste (Management and
Handling) Rules, 1989 (as amended) shall be allowed to operate without valid authorisation. It is
also provided in the same order that industries which are not complying with the conditions shall
not be allowed to operate. Hence in case you fail to apply for authorisation before its expiry or fails
to comply with conditions of the earlier authorisation issued to you, closure order shall be issued
against your industry without any further notice.

4.  Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

5.  The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

6.  The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

7.  It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

8.  The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9.  The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11. The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12.  An application for the renewal of an authorisation shall be made as laid down under these
Rules .

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14.  Annual return shall be filed by June 30th for the period ensuring 31st March of the year .

15. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
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5- The applicant must file returns on prescribed Form 4 along with a compliance report of this letter.
You should also maintain records on Form-3 and present it to Board's inspecting officials.
6- In case of occurrence of an accident, complete details on Form-11 must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.
7- It is also the mandatory duty of the occupier of industry as well as operator of a facility to
develop suitable waste treatment and disposal facility and the design of the facility must be
approved by the Board. Details along with the project report must be sent in this regard within
fifteen days of receipt of this letter, otherwise the industry shall become member of a common
TSDF and the industry shall start sending the Hazardous waste already stored along with the
Hazardous waste generated at present at this TSDF. The proof of valid membership of TSDF along
with proof of disposal of hazardous waste to TSDF shall be sent to U.P. Pollution Control Board
within three months.
8- The authorised person shall not receive, collect, or store any hazardous waste from any
unauthorised occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorisation of the Board.
9- In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers of hazardous chemicals such as flammable,
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.
10- Proposal regarding waste minimization and reuse of wastes must be sent. Details of any
recovery/ reuse system must be sent within two months.
11- It is within the powers and functions of the U.P. Pollution Control Board to suspend/ cancel the
authorization issued under the Rule- 6(2) of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.
12- The stored waste shall not be taken out of the storage area except with the written permission of
the State Pollution Control Board in this regard.
13- You are directed to display online data outside the main factory gate with regards to quantity
and nature of hazardous chemicals being handled in the plant including waste water and air
emissions and solid hazardous waste generated within the factory premises. Necessary compliance
should be sent within fifteen days of receipt of this letter.
14- It is the mandatory duty of the authorized person to comply with the guideline for transportation
of hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016. Guidelines in this regard have been issued by Central
Pollution Control Board from time to time.
15- You are directed to provide the complete details regarding the quantity of hazardous waste
stored in the factory premises within a month.
16- You are directed to provide all hazardous waste generated in the factory to any TSDF operating
in the state for the treatment and disposal and send the compliance report to the U.P. Pollution
Control Board at the earliest.
17- Status report of hazardous waste stored in premises available storage capacity and future action
plan for permanent safe disposal of hazardous waste shall be submitted within one month.
18- Ground water monitoring report of premises shall be submitted within one month.
19- Industry will follow the various provisions of the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016.

      ( Authorized Signatory )
                   VIVEK 

ROY

Digitally signed by 
VIVEK ROY 
Date: 2023.09.18 
18:50:15 +05'30'
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UTTAR PRADESH POLLUTION CONTROL BOARD 

                   
                   
Copy to: To the Regional Officer, U.P.Pollution Control Board, Ghaziabad for information and

necessary action .
                   

    CEO/EE, I/C Circle___________
                   
                   
                   
                   
                   

VIVEK 
ROY

Digitally signed 
by VIVEK ROY 
Date: 2023.09.18 
18:51:19 +05'30'
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UTTAR PRADESH POLLUTION CONTROL BOARD

TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcb.com  Website: www.uppcb.com

______________________________________________________________________________________
                   
      Ref. No :   20227/UPPCB/Circle1(UPPCBHO)/HWM/HAPUR/2023

Dated :24/04/2023
                   
   To, 

M/s B.R.P. INFOTECH PVT. LTD.

PLOT NO. F-394, PHASE-1, INDUSTRIAL AREA, M.G. ROAD, HAPUR, 245101.
Tehsil :Hapur
District :HAPUR

                   
                   
Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 
                   

1. Number of authorization and date of issue 20227  and  24/04/2023 .

2. Reference of application (No. and date) 20591018  and  14/04/2023 .

3. Mr BINAY KUMAR  SINGH of M/s B.R.P. INFOTECH PVT. LTD. is hereby granted an
authorization based on the enclosed signed inspection report for generation, collection,
utilization, storage and  disposal or any other use of hazardous or other wastes or both on the
premises situated at PLOT NO. F-394, PHASE-1,IND. AREA, M.G. ROAD HAPUR .

Details of Authorisation

S No. Category of Hazardous
Waste as per the Schedules
I,II and III of these rules

Authorised mode of disposal
or recycling or utilization or

co-processing, etc.

Quantity(ton/annum)

1 Schedule I, Cat. 31.1 Process
residue and wastes

Through TSDF 0.28 Ton/Annum

2 Schedule I, Cat. 31.1 Process
residue and wastes (CRT
Residue)

Through TSDF 2.24 Ton/Annum

1. The authorization shall be valid for a period of  23/04/2028 from the date of issue of this letter
.

2. The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization -

1.  The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

2.  The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

3.  The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

4.  Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .
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 B     Specific Conditions of Authorization
                   
                   
1- The unit will submit the proof of depositing the requisite processing fees of application in a
month otherwise this authorization will stands automatically cancelled.
2- The wastes must be safely collected in leak proof containers and shall be duly marked in a
manner suitable for handling, storage and transport and the packaging shall be easily visible and be
able to with stand physical conditions and climatic factors. All hazardous waste containers/bags
shall be provided with a general label as given in Form 8. The storage area should be at an isolated
spot in the premises and must be fenced, covered and duly marked.
3- The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.
Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.
4- It is brought to your notice that as per the order dated 14.11.2003 passed by the Hon'ble Supreme
Court in W.P. (c) 657 of 1995, no industry covered under Hazardous Waste (Management and
Handling) Rules, 1989 (as amended) shall be allowed to operate without valid authorisation. It is
also provided in the same order that industries which are not complying with the conditions shall
not be allowed to operate. Hence in case you fail to apply for authorisation before its expiry or fails
to comply with conditions of the earlier authorisation issued to you, closure order shall be issued
against your industry without any further notice.
5- The applicant must file returns on prescribed Form 4 along with a compliance report of this letter.
You should also maintain records on Form-3 and present it to Board's inspecting officials.
6- In case of occurrence of an accident, complete details on Form-11 must be sent to U.P. Pollution

5.  The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

6.  The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

7.  It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

8.  The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9.  The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11. The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12.  An application for the renewal of an authorisation shall be made as laid down under these
Rules .

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14.  Annual return shall be filed by June 30th for the period ensuring 31st March of the year .

15. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
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Control Board at the earliest along with details of mitigative and remedial measures taken.
7- It is also the mandatory duty of the occupier of industry as well as operator of a facility to
develop suitable waste treatment and disposal facility and the design of the facility must be
approved by the Board. Details along with the project report must be sent in this regard within
fifteen days of receipt of this letter, otherwise the industry shall become member of a common
TSDF and the industry shall start sending the Hazardous waste already stored along with the
Hazardous waste generated at present at this TSDF. The proof of valid membership of TSDF along
with proof of disposal of hazardous waste to TSDF shall be sent to U.P. Pollution Control Board
within three months.
8- The authorised person shall not receive, collect, or store any hazardous waste from any
unauthorised occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorisation of the Board.
9- In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers of hazardous chemicals such as flammable,
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.
10- Proposal regarding waste minimization and reuse of wastes must be sent. Details of any
recovery/ reuse system must be sent within two months.
11- It is within the powers and functions of the U.P. Pollution Control Board to suspend/ cancel the
authorization issued under the Rule- 6(2) of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.
12- The stored waste shall not be taken out of the storage area except with the written permission of
the State Pollution Control Board in this regard.
13- You are directed to display online data outside the main factory gate with regards to quantity
and nature of hazardous chemicals being handled in the plant including waste water and air
emissions and solid hazardous waste generated within the factory premises. Necessary compliance
should be sent within fifteen days of receipt of this letter.
14- It is the mandatory duty of the authorized person to comply with the guideline for transportation
of hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016. Guidelines in this regard have been issued by Central
Pollution Control Board from time to time.
15- You are directed to provide the complete details regarding the quantity of hazardous waste
stored in the factory premises within a month.
16- You are directed to provide all hazardous waste generated in the factory to any TSDF operating
in the state for the treatment and disposal and send the compliance report to the U.P. Pollution
Control Board at the earliest.
17- Status report of hazardous waste stored in premises available storage capacity and future action
plan for permanent safe disposal of hazardous waste shall be submitted within one month.
18- Ground water monitoring report of premises shall be submitted within one month.
19- Industry will follow the various provisions of the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016.

      ( Authorized Signatory )
                   
                   

UTTAR PRADESH POLLUTION CONTROL BOARD 
                   

VIVEK 
ROY

Digitally signed 
by VIVEK ROY 
Date: 2023.04.24 
16:03:07 +05'30'
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Copy to: To the Regional Officer, U.P.Pollution Control Board, Ghaziabad for information and

necessary action .
                   

    CEO/EE, I/C Circle___________
                   
                   
                   
                   
                   

VIVEK 
ROY

Digitally signed 
by VIVEK ROY 
Date: 
2023.04.24 
16:03:19 +05'30'
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